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ORDER 
 
PER SATBEER SINGH GODARA, J.M. :  
 

       This assessee’s appeal for assessment year 2013-14, 

arises against the National Faceless Appeal Centre [in short the 

“NFAC”] Delhi’s Din and Order No. ITBA/NFAC/S/250/2023-

24/1056506160(1), dated 25.09.2023, involving proceedings 

u/s.143(3) of the Income Tax Act, 1961 (in short “the Act”). 

 Heard both the parties. Case file perused.     

2.  Coming to the assessee’s sole substantive grievance that 

both the learned lower authorities have erred in law and on facts in 

framing the impugned re-assessment thereby making sec.69A 

addition of Rs.30 lakhs representing cash deposits in her bank 

account; both the parties invited my attention to the CIT(A)'s 

detailed discussion affirming the Assessing Officer’s action to this 

effect as under :  
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3.  I have given my thoughtful consideration to the vehement 

rival stands against and in support of the impugned addition. I find 

that neither party’s submissions deserves to be accepted in entirety. 

This is for the precise reason that the assessee on the one hand has 

although claimed to have inherited the impugned cash deposits by 

way of gifts coming from “Will” of her old aged parents; neither she 

has been able to explain the source of their income i.e., testator(s)’ 

savings per se nor both the lower authorities have been able to 

prove anything adverse against her as they have simply brushed-

aside the detailed evidenc(es) submitted in the course of re-

assessment. Faced with the situation, it is deemed appropriate in 

the larger interest of justice that a lump sum addition of Rs.12 

lakhs out of unexplained sum of Rs.30 lakhs only deserves to be 

upheld with a rider that the same shall not be treated as a 

precedent. The assessee gets relief of Rs.18 lakhs in otherwords. 

Ordered accordingly.  

4.  This assessee’s appeal is partly allowed in above terms.     
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Order pronounced in the open Court on 05.03.2024.  
 

 
 
         Sd/- 

          [SATBEER SINGH GODARA] 
                      JUDICIAL MEMBER                    

 
Pune, Dated 05th March, 2024  
 

 
VBP/- 
 

 
Copy to  
 
 

 

1. The appellant  
2. The respondent  
3. The Pr. CIT, Pune concerned 
4. D.R. ITAT, “SMC” Bench, Pune. 
5. Guard File. 
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